EXTRAORDINARY
PART II—Section 1

New Delhi, the 18th June, 1951

]
/ The following Act of Parlinment received the assent of the President

oo the 18th June, 1951 and is hereby published for general information :—
i\THI‘.« CONSTITUTION (FIRST AMENDMENT) ACT, 1951

An Act to amend the Constitution of India.
[18th June, 1951}

Be it enacted by Parlinment as follows:—

1. Short title.—This A X \ \ L. ‘ ‘
ment) Aet, 1951. is Act may be called the Constitution (First Amerd-

o Amendment of article 15.—To article 15 of the Constitution, - the

Ing clause shall be added:—
breve (tig) Nothing in this article or mn clause (2) of article 29 shall
mentn 'fthe State from making any special provision for the advance-
Ny of any socially and educationally backward classes of citizens
or the Scheduled Castes and the Scheduled Tribes.”

3, .
articlellrgendment of article 19 and validation of certain laws.— ()
of the Constitution,—

In
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ey | 1on _of any existing law, or preven
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(b) in clause (6), for the words beginning with the wordg ‘o = ‘..

in the said sub-clause’” and ending with the words “oceupatiog

or pusiness’’, the following ghall be substituted, namely ;. L trag o

“nothing in the said sub-clause shall affect the operatigy,
existing law in so far as it relates to, or prevent the gyg
making any law relating to,—

(i) the proiessional or technical qualifications necegg
practising any profession or carrylng on any occupation,
business, or .

(i) the carrying on by the State, or by a corporation ownieg
or controlled by the State, of any trade, business, industry or
service, whether to the exclusion, complete or partial, of citizeny

1

or otherwise.””

(¢) No law in forece in the territory of India immediately before tpe
sommencement of the Constitution which is consistent with the provisiong
of article 19 of the Constitution as amended by sub-section (I) of this section
shall be deemed to be void, or ever to have become void, on the groung

rade 0{

® from

ary for 8

only that, being a law which takes away or abridges the right conferred

by sub-clause (a) of clause (I) of the said article, its operation was not
saved by clause (2) of that article as originally enacted.

Ezplanation.—In this sub-section, the expression “‘law in force” has
§he same meaning as in clause (1) of article 18 of the Constitution.

£, Insertion of new article 31A —After article 81 of the Constitution,

the following article shall be inserted, and ghall be deemed always to have
becn inserted, namely:— _ '

““81A. Saving of laws proriding for acquisition of cstates, ete.—

(1) Notwithstanding anything in the foregoing provisions of this Par,

u0 law providing for the acquisition by the State of any estate or of

.11y rights therein or for the extinguishment or modification of any

such rights shall be deemed to be void on the ground that it is incom:

sistent with, or takes away or abridges any of the rights conferred by,

any provisions of this Part: :

Provided that where such law is a law made by the Legislatur
of a State, the provisions of this article shall not apply thereto L_mIesi
such law, having been reserved for the consideration of the President,
has received his asgent.

(2) In this article,— .
lOCR] MG&I

(a) the expression “‘estate’ shall, in relation to any :alent
have the same meaning as that expression or its .locnl equ.n]t ¥,
has in the existing law relating to land tenures in foree & othet
area, and shsll also include any jagir, inam or muajt or
similar grant; T ; 1 in

(b) the expression ‘‘rights’’, in relation to an _Oﬂf-f\te’ Sh::ndvr-

clude any rights' vesting,jn & proprietor, \‘Bllb-pl‘ON'Otor;ights o
proprietor, tenure-holder or other intermediary and any

privileges in respect of land. revenue.’’ uation

pgtion

8. Insertion of new article 31B.—After article S1A of the Cﬁiﬁ?ﬁ\x:”

a3 inserted by section 4, the following article shall bo inserted, yjthou!

_"81B. Validation of certain Acts and ’l’f’fl"l"“.'onsx';l;olu o1A
prejudice to the generality of tho provisions contained 1!
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Joving article shall be substituted, namely:—
{ollo™!Te . o . o . . ,

g5 Sessions of ((1111(11;:031!, prorogation ang rit':::mlu!‘it)n.-——(]) Thy
president shall from time to time summon eagl, House of Parliamen
to meet at such time and place as he thinks fit, but six monthg shall
not irtervene between its last sitting in one session  and  the ;hu

IS 2N

appLil ted for its first sitting in the next geagion
§ The President may from time to tjme—
(a) prorogue the Houses or either Houso;
(b) dissolve the House of the People,”
+3 Ly 4 of 3 1 "~ 4 . .
7. Amendment of arlicle 87.—In article 87 of the Constitution,—

(1) in elause (1), for the words “every session’ the words “th
first session after each general election to the House of the People
and at the commencement of the first session of each year” shall be
substituted;

(?) in clause (2), the words “‘and for the precedence of suck dig
cussion over other business of the House” shall be omitted.

8. Amendment of article 174.—For article 174 of the Constitution, the
following article shall be substituted, namely:—

“174. Sessions of the State Legislature, prorogation and dissolu
ttion.—(1) The Governor shall from time to time summon the House oz
each House of the Legislature of the State to meet at such time and
place as he thinks fit, but six months shal' not intervene between ite
last sitting in one session and the date appointed for its first sitting ir
the next session.

(°; The Governor may fromn time to time—
(@) prorogue the House or either House;
L . . »

(b) dissolve the Legislative Assembly.

8. Amendment of article 176.—TIn article 176 of the Constitution—

(1) in clause (1), for the words ‘“‘every session’ the words ‘‘the
ﬁf{t session after egch general election to the Leglsmt“’e,ﬁsse’l?bllf
Shd at the commencement of the first session of each year” shall be
substitut-ed; .

. (9 in clause (2), the words “‘and for the precedence o gtfal Clsgie
Aslon over other business of the House’’ shall be omitted.

10, Am article 841 of the-
Oongtiy s neéndment of article 341.—In clause (1) of article
Lm'lshtuh‘m’ for the words “‘may, after consu'tation with the Governor of

8pr ”» ‘ i Stato, 1nd
b DUkh of 5 State,”’ the words ‘‘may with resp ec%ffstag{;hedule.- after

18 a State specified in Part A or Part B of the chall be substi
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11, Amendment of article 344.—In clause (1) of wrtig), .. !
Joustitution, for the words ‘‘may, after consultaiion With L'; 319 of
Rajpramukh of a State,”’ the words ““muay with respeet, ulu U()y(,r““ thy
where it is a State specified in Part A or Part B of the l"lmL':y Slat, ‘
sonsultation with the Governor or Rajpramukh thereof ‘} theq,, 6, &?"d
uted. '+l b uul;:;:,’
i

12. Amendment of article 372.—In sub-clause (a) of ¢lgyg,
372 of the Constitution, for the words *‘two years” the Wm-dSLu 3) of Arto)
sthall be substituted. ) three y(:gré:

13. Amendment of article 376.—At the end of clauge (1) of gyt
f the Constitution, the following shall be added, namely . _ article 378

”An_y such Judge shall, notwithstanding that he ig not g o
of India, be eligible for appointment as Chief Justice ofo‘ 4 Citiggy,

Court, or as Chief Justice or other Judge of any other Hi"hb(lj'zh tHigb.

) _ ‘ el Court,"
14, Addition of Ninth Schedule.—After the Eighth Schedy)
sonstitution, the following Schedule shall be added, namelv;_he to  the
“NINTH SCHEDULE
[Article 318
The Bihar Land Reforms Act, 1950 (Bihar Act XXX of 1950).
The Bombay Tenancy and Agricultural Lands Act, 1948 (B

LXVII of 1048). ) (Bombay Act
3. Thfgi)c;mbay Maleki Tenure Abolition Act, 1949 (Bombay Act LXI of
i. The Bombay Talugdari Tenure Abolition Act, 1949 (Bombay Ac

LXII of 1949). )

The Panch Mahals Mehwassi Tenure Abolition Act, 1949 (Bombay Aot

LXIII of 1949) :
The Bombay Khoti Abolition Act, 1950 (Bombay Act VI of 1950).

7. The Bombay Paragana and Kulkarni Watan Abolition Act, 1030
{(Bombay Act LX of 1950).
3. The Madhya Pradesh Abolition of Proprietary Rights (Estates, Mahals,
Alienated Lands) Act, 1950 (Madhya Pradesh Act T of 1951).
). The Madras FEstates (Abolition and Conversion ‘into Ryotwar
1948 (Madras Act XXVI of 1948).
'0. The Madras Estates (Abolition and Conversion into Ry
ment Act, 1950 (Madras Act I of 1950).
1. The Uttar Pradesh Zamindari Abolition an
(Uttar Pradesh*Act T’ of 1951). vk
( " e, . 1858¥. (NO LA
2. The Hyderabad (&ohtlon of Jagirs) Regulation, 199
of 1358, Fasli). 4 : XXV
‘5. Th- Hyderabad Jagirs (Commutation) Regulation, 1859F. (No-
of 1359, Fasli).” . A
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